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(For judgnent)

SUPREME COURT OF I NDI A
Crimnal Appeal Nos.1112-1113 of 1999
VI SHNU @ UNDRYA Appel lant  (s)
VERSUS

STATE OF MAHARASHTRA
Respondent (s)

(HEARD BY : HON BLE H. K. SEMA AND TARUN CHATTERJEE, JJ.)
Date : 24/11/ 2005 These Appeals were called on for pronouncenment of

j udgnent today.

For Appellant (s) M. Prashant Kumar, Adv.

For Respondent (s) M. Ravindra Keshavrao Adsure, Adv.
RECORD OF PROCEEDI NGS
Hon’ bl e M. H. K Sema sitting in Court No. 7 pr

onounced t he

j udgnent of the Bench conprising M. Justice H K Serma and M. Justice Tarun

Chatterjee.
The appeal s are dismssed in terns of the signed jud
gnent . The
appellant is on bail. H's bail bonds and surety stand cancelled. He is directed to
be t aken into custody forthwith to serve out t he remai ni ng part

of sentence.

Conpl i ance report should be sent to this Court w thin one nonth.

( PAWAN KUMAR)
( PREM PRAKASH)
COURT MASTER
COURT MASTER
( signed reportable judgnment is placed on the file)



